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(iij) PROTEST STRIKE BY JUTT WORKERS
oF WEST BENGAL
M:. Speaker: As a special case, I

am taking up another calling atten-
tion notice, because the hon. Labour

Ministar is leaving today. Shri
Dinen Bhattacharya.
Shri Dinen Bhattacharya (Seram-

pore): I have 'moved it yesterday. It
is for the Minister to make the
statement now,

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): At
present the pavment of bonus wand
dearness allowance to the workers
in jute mills, including those in West
Bengal, is governed by the recom-
mendations of the Central Wage Board
for the jute industry. The recom-
smendations of the Wage Board are re-
ported to have been implemented by
the jute mills in West Bengal

The question of profit bonus in in-
dustrial employmen‘s has been con-
sidered by the tripartite Bonus Com-
mission and it has recommended that
the bonusg formula evolved by it
should be applied to the jute industry
also unless the Employers” Associa-
tions and the Unions concernei agree
to any other arrangement. The recom-
mendation has been actepted by Gov-
ernment, It hag been represented by
the Indian Jut= Milly Association that
the bonus formula evolved by the
Bonus Commission should not be
applied to jute mills during the
period of operation of the recommen-
dations of the Wage Board i.e, upto
the 31st December, 1987. The work-
ers have, however, demanded that
bonu- should be paid to them under
the Bonus Commission's formula as
the same is more favourable

3. A letter was received, on the
23rd November 1984 from the Gov-
ernment of West Bengal, savinz that
on account of the divergent views
bald by the industry & labour on the
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question of bonus, the unions repre-
senting . the jute workers had given
notice of a strike on the 15t Decem-
ber, 964, on the question of bonus.
It was also suggested by the Gtate
Government that a meeting of the
Indus‘rial Committee on Jute might
be convened as early as possible to
discuss the matter. It has accordingly
been decided to call a meeting of the
tripartite Industrial Committee of
Jute to consider this matter, on the
19th December, 1964, I also sent
personal letters to the concerned
Central Organisations of workers on
26-11-1964 informing them of the
proposed meeting and requesting them
not ip precipitate matters by staging
demonstrations or strikes on this
issue. A press note on the subject
wuas also issued on the 26th Novem-
ber, 1964 for general information.

4. A tentative draft bill to give
effect to the recommendations of the
Bonus Commission, as accepted by
Government, has been prepared. It
is being placed before the Standing
Labour Committee at its meeting to
be held on the 9th December, 196<

Shri Dinen Bhattacharya: Besiaes
the issue of bonus there was another
demand about dearness allowance to
cope with the exhorbitant rise in
prices About that the hon. Minister
wag silent in his reply. May I also
draw the attention of the Minister to
the fact that due to faulty and erro-
neous compilation of working class
price index by the Union Govern-
ment there has been a fall in dear-
nesg allowance given to the jute mill
workers tp the extent of 60 naye paise
per menth, and may I ask the Minis-
ter whether this has been brought to
the notice of the Minister by the
organisations that gave the call of
strike, on 1st December? If that is
so, may I know what steps Govern-
ment propose to take to rectify this
faulty compilation of the price index
so that the rise in prices may be
compensated to the workers?
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$h-i Nambiar (Tiruchirapalli): He
has clearly put the case.

Shri Dinen Bhattacharya: The work.
ers are losing 60 paise per month,

Mr. Speaker: Order, order. Shri
Nambiar says that he has been per-
fectly clear; why does he want any
wmore clarification?

Shri D. Sanjivayya: Sir, I did not
specifically make any reference to
the glestion of dearness allowance
because the jute wage board had
decided to link the existing dearness
allowance to the cost of living index—
for every rise of one point 20 paise
are to be given. It is beinZz worked
out like that. With regard to the
defect in the index numter, in fact, in
other States too these defects have
been noticed. It has been brought
to the notice of the Government that
in Maharashtra and Gujarat these de-
fecte were there, Special expert com-
mi'tees were appointed and the de-
fects have been rectified. In wvarious
other States also expert committees
have been appointed. Now that this
has been brought to my notice we
will certainly examine as to how far
it will be possible for us to rectify
the mistake.

Shri Nambiar: In view of the fact
that the jute mill owners are refusing
to accept the bonus commission for-
mula under the plea that there was
an agreement already existing, which
agreement wa= signed prior to the
bonus commission formula, and in
view of the fact that there is every
justification that thev must be given
paymenis according to the new bonus
fo-mula, may I know what steps Gov-
ernment are taking, apart from calling
tripartite conferences where the matter
will again be discussed—apart from
this sort of discussion—to press the
Jute Mills Assoclation to pay accord-
ing to the bonus commission formula
whi~h is going to be incorporated in
the Bill that is coming? - -
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S8hri D. Sanjivayya: After accepting
the recommendations of the Bonus
Commission the Government have
indicated their decision to various
employers and it is for them to imple-
ment, If they do not implement and
if the labour organisations raise it as
a sort of labour dispute or industrial
dispute, we will have to refer it to
the Industrial Tribunal, under the
present circumstances. But after the
Bill is passed it will be very clear.

Shri Nambiar: Even after that it
they refuse to do so they will have to
be proceeded against.

Shri S. M. Banerjee: This strike was
called jointlv by the INTUC, the
AITUC and all othar unions irrespec-
tive of political affiliation as a protest
against the most arrogant attitude, the
most non-compromising attitude of the
Indlan Jute Mills Associations who
were supposed to have or who have
actually flouted all instructions of the
Government. I would like to know
whether it is a fact that this letter,
which was sent to all the emplovers
for acceptance of the Bonus Com-
mission’s recommendations as agreed
to by Government, was sent to ILJMA
and thev did not accept it because
they weild nolitical influence both on
the State Government and on the
Central Government, if so, what steps
Government contemplate to _take,
apart from legisl*tion, to influence
them to accept this recommendation.

Mr, Speaker: Certain presumptions
are always made.

Shri D. Sanfivavya: T do not know
whether they weild any influence.

Bh-1 § M. Banerjee: They run
sarkars. ’

Shri D. Sanjivayya: So far as T am
concerned., I am not amenable to any
such influence, In faet, according to
a statement made bv me on the floor
of the House, I said that workers
should get bonus mither on the exist-
ing basis or on the basis of the new
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formula, whichever be higher. Accord-
ing to calculations, now the workers
in jute mills will certainly get more.
According to the existing formula, they
get 2 maximum of Rs. 22, whereas
according to the new formula, the
minimum is Rs. 40. Therefore it is a
justifiable demand. That is why we
have called a meeting of the indus-
trial committee on jute on the 19th
of this month at which meeting we
will certainly ask the employers to
implement it.

Shri S. M. Banerjee:
operate?

Will they co-

Mr. Speaker: Order, order.
bers also should co-operate,

Mem-

Shri Nambiar:
the word “ask”.

I want to underline

Mr. Speaker: This is not co-opera-
tion; this is obstruction.

Shri Nambiar: I am so sorry, Sir.

= g% T T weTw - § 7 A
arar g 5 9z fam qEifeaws #r
T & A fawww gaT &, SEE e
F fars fowr 7t ot & fomd f weor
qagd ¥ IATT heAT @ FfFE g
ITF WG 97 $AT AL w1 &1 #T g
F1 7. I ATAH 47 WY {IFTC FY 3T
HqAgA A FIG! e T 7 g7 qv & g
& &Y 4t fF (AT ST WY wwdt AL
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Bhri D. Sanjivayya: According to
the existing procedure, we can only
persuade them to implement it because
all the tripartite recommendations,
maybe waige board’s recommendations
or maybe Bonus Commission's recom-
mendations, will have to be imple-
m2nted by the parties concerned
voluntarily.

Bhri Dinen Bhattacharya: DIR cen
be applied.

Shri D. Sanjivayya: If anybody
does not implement it, probably it
will have to be referred to a tribunal.
But after the legislation is passed the
provisions of the Act will be imple-
mented.

i 7 : 9 fow gaifedms & =
¥ yraweg &1 Ag! AT AT W & fAv
A 9 & fawe w1 GowT A
W ? maT ¥ 3w % fao w w=w
gsar g ?

Shri D. Sanjivayya: I do not think
anything can be done. We have asked
them and they have represented their
difficulties. But, according to our deci-
sion, they will have to implement it

Dr, Saradish Roy (Katwa): Is the
Ministry bringing forwarg the Bill
during this session itself so as to enact
the recommendations of the Bonus
Commission?

Shri D. Sanjivayya: I hope to intro-
duce it at least.

17.17 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Decem-
ber 4, 1964/Agrahayana 13, 1886
(Saka).

GMGIPND—LS O—1710 (Ai) L5SD— 14-12-64—070.



